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IN THE NATIONAL GREEN
TRIBUNAL,
WESTERN ZONE BENCH PUNE

COTARY
: KOL??AH%‘M%Y
\ REGD. NO. g21
" Ex&l‘ld@fz*ﬁxza ;
e .

INTERLOCUTORY APPLICATION NO. 264 OF
2024(WZ)
IN APPEAL NO. 155 OF 2024

PRADEEP NANASO PATIL  --cecceme- APPLICANT
VERSUS
THE TAHSILDAR & Ors  ~-eereeoeeeee RESPONDENTS
AND
INTERLOCUTORY APPLICATION NO. 265 OF 2024 (WZ)
IN

APPEAL NO. 156 OF 2024 (WZ)

Affidavit on behalf of Principal Chief Conservator of

Forests (Head of Forest Force) Maharashtra State, as

directed by the Hon’ble Tribunal vide its order dated
05/11/2024

Submission of above Respondent-

2.0. It is submitted and brought to the notice of this Hon’ble Tribunal that
the aforementioned Appeal as well as Interlocutory Application has still not
been received to the office of the Principal Chief Conservator of Forests

(Head of Forest Force) Maharashtra State, Nagpur. The order of this Hon’ble
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Tribunal dated 05/11/2024 brought to the notice of this office by the Chief
Conservator of Forests (Territorial) Kolhapur vide his letter dated
07/11/2024 wherein this Hon’ble Tribunal directed in Para 3 of the said
order that “an affidavit from the side of Principal Chief Conservator of
Forests should be filed within a weelk’s time from the date of uploading of
this order for the said purpose with a direction that a copy of the affidavit,

if at all it would be filed, shall be served on all other parties in advance. T

3.0. Asper aforementioned directions this Deponent is filing this affidavit

by putting the facts of this case as under-

3.01. Originally the Gram Panchyat Kasarwadi Tq. Hatkanagale, Distt.
Kolhapur filed Original Application ‘before this Hon’ble Tribunal

bearing OA No. 66 of 2020.

3.02. This Hon’ble Tribunal heard this Original Application alongwith
another Original Application bearing No. 101/2017 which was filed

by Mr. Dhanaji Baburao Patil & Others.

3.02. This Hon’ble Tribunal decided this case on 20/1 7/2021 wherein it was

directed as undet-

“W‘We direct the Chief Secretary t0 take further remedial action

; ‘ bg\@mm the persons responsible for permitting mining illegally in the
CROUGN

ADVOLATE § GTARY : :
g A Uk isfor <t land. The joint Committee of PCCF(HoFF), Maharashtra,
<\ peco.nO.821 J F :



3.03.

3.04.

CPCB, State PCB, SEIAA Maharashtra and District Magistrate,
Kolhapur needs to ascertain the extent of damage to the
environment and plan a restoration plan and to recover the amount
from the persons who have undertaken illegal mining. The Forest
Department may fence the area in question and use the same for

forest purposes.”

It is submitted that, as per aforementioned order passed by this

Hon’ble Tribunal the Government of Maharashtra, Revenue and

Forest Department constituted a Committee vide Government"

Resolution dated 08/02/2022 under the Chairmanship of Principal
Chief Conservator of Forests (Head of Forest Force) Maharashtra
State and Member Secretary was Regional Officer, Maharashtra
Pollution Control Board, Kolhapur, wherein it was directed by the
Government that the report of the Committee should be submitted

within three months to Government.

It is specifically submitted that, immediately after issuance of
abovementioned Government Resolution, this office had
communicated to the Regional Officer, MPCB being a Member

Secretary vide this office letter dated 25/03/2022 to call a meeting of

the said Committee. Copy of letter dated 25/03/2022 is

ANNEXURE-L

o

‘ mm‘ m;
[ADVCCATE 8 NOTAR
KOLHAPUR DIsT,

ERECr" s Aims e
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3.05. The Member Secretary of the said Committee called a meeting

3

i

.06.

through Video Conference on 13/04/2022. Minutes of the said
meeting was communicated to all the Members vide this office letter
dated 20/04/2022. Copy of letter dated 20/04/2022 alongwith copy

of minutes is annexed as ANNEXURE-IL

It is submitted that, as decided in the aforementioned meeting the
Collector Kolhapur communicated the detailed report about illegal

mining and rate of minerals etc.

. As mentioned in the report of the Committee under caption

“Conclusion” that “Members of the Committee visited the site as well
as conducted the meetings on 1 3/04/2022 and 20/05/2022 with all
members to finalize the report. Also as per the submission of various
departments, the area of illegal mining is 20.12 hectares, wherein 13

leases were awarded by the Revenue Department and overall

quantum of material mined was 80000 M T. On the basis of quantum
of material mined and damages 10 mined area, the totak
environmental damage compensation to be collected is estimated to‘
be Rs. 1 44,22,17,885/-. Considering the present ground situation,
committee discussed different options for restoration by heans of
filling the mineral a;'ea with soil/ MSW/ Fly ash. As these options

were not found practically possible and feasible, it was unanimously



3.08.

3.09.

4.0.

decided to maintain it as water body and utilize it Jor Adventure

Sports activity by Kolhapur Forest Division,”

It is submitted that, the then Principal Chief Conservator of Forests
(Head of Forest Force) Maharashtra State, Dr. Y.L.P. Rab, who was
Chairman of the said Committee has signed the report. He has retired

On Superannuation on 31% August, 2023,

It is submitted that, in the order dated 05/11/2024 of this Hon’ ble
Tribunal, it is mentioned that the report of Joint Committee has been
filed on 05/11/2024 by the Respondent No. 5 je. Maharashtra

Pollution Control Board.

It is submitted that, this deponent is éubmitting this Affidavit as
directed by this Hon’ble Tribunal on 05/11/2024 with facts and

background of the case.
Hence this Affidavit.

e

DEPONENT

€
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VERIFICATION

[, R. M. Ramanujam, Age - 49, Occupation - Chief Conservator of'
Forests (Territorial), Kolhapur and authorized officer do hereby solemnly
verify above contents of the Affidavit as true and correct“to the best of
my knowledge, belief and information derived from the records and
files maintained in the office and I verify the same to be true. I say
that I have not suppressed any material fact from this Hon’ble

Tribunal.

Solemnly affirmed at Kolhapur.

Place : Kolhapur. oﬁ\\/ \

Date :2.1/11/2024 " (R-M. anujam)
Chief Conservator of Forests (Territorial),
Kolhapur and authorized officer

%i% HAP|
L o b N
SH UGALE . Ma
Advocate & Notary
"Kanak", Maratha Colony,
Kasaba - Bgwada, KOLHAPUR. :
20011 202

Notary Regi. Sr. No. €2 2 |
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Office of the Principal Chigf Conservator of Forgsts (HofF). Maharashtra State
T v, ffe HIgH, ATTYT¢¥ooo?  Van Bhavan, C’i?‘i! lsings, Nagpur 440001

I TUA GOT A7 . " Additional Principal Chief Conservator of Forests
(Conservation), Maharashtra State

e upccfcfm@nﬁlmﬁtmt.wwjm Phone: 0712-2556948, 2555675; Fax: 2550675; www.mahaforest.gov.in
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TETT & J H&F (97 a0 THW), WY ST A7 rarforsy

Offieg of the Principal Chigf Conservator of Forgsts (HoFF), Maharashtrs State
7 waw, Rfte s, argre¥ecot  Ven Bhavan, Civil bings, Nagpur 440001

HIL TETT 48T AW e Additional Principal Chief Conservator of Forests
e ("ureor), wgray usy (Conservation), Maharashtra State
— apeefeon@mahaforestgov.ing Phone: 0712-2556944, 2555675; Fax: 2550675; www:mahaforcst.gov.in
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Minutes of Meeting on 13% April 2022 wrt order of Hon'ble NGT in the
Matters- OA No. 60 /2020 (WZ) & OA No.101/2017 dated 20.12.2021
regarding illegal mining at Kasarwadi, Tal : Hatkangale, Dist Kolhapur

Meeting through Video Conference (VC) convened on 13" April 2022 ‘with
reference to order of Hon'ble NGT OA No.101/2017 & OA No. 60 /2020 (WZ)
dated 20.12.2021 regarding illegal mining at Grampanchayat Kasarwadi, Tal
-Hatkangale, Dist Kolhapur.

During the Video Conference following Officers were present:

1. Hon'ble Shri. Y.L. P. Rao

HoFF, Nagpur, Maharashtra Chairman of Committee

2. Hon'ble Shri Rahul Rekhawar

Collector, Kolhapur District Member of Committee
3. Shri Pankaj Joshi
Member of SEIAA Committee Member of Committee
" 4. Shri. Pratik Bharane
Additional Director CPCB * Member of Committee
5. Shri J.8. Salunkhe
R.O MPCB, Kolhapur Member Secretary

@ From related Department:

1. Shri. Naresh Zurmure APCCF, Nagpur, Méharashtra

2. Shri. M. Rgm;a,nujam CCF, Kolhapur

3. Shri. R. R. Kale Dy.'C F, Kolhapur

4. Shri. Anand Patil, District M.O, Kolhapur -
5 e %

6

- Shri. Kharat SDO, Tal't Hatkanangale, Dist - Kolhapur
. Shrimati. Dhavale Madam Tahsildar, Tal : Hatkanangale, Dist . Kolhapur

N




Member Secretary of the committee-
MPCB, Kolhapur welcomed Hon'ble Chairman,
of concerned department Present in meeting through v,

Shri. Naresh Zurmure | APCCF, Nagpur Maharashtra, briefed about
background of Hon'ble NGT matters - OA No.1 01/2017 & oA No. 60 /2020 (Wz)
regarding illegal mining at Grampanchayat Kasarwadi , Ta| Hatkangale, Dist -

Kolhapur, In compliance with the order, the committee is formed vide order vide
no. FLD-217/Letter No. 295F.19 dated 08" Feb, 2022 by Chief Secretary

market rate of minerals etc.
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of Maharashtra, Nagpur or any institute related to mining may be helpful in the
matter.

After due deliberations following decisions have been taken:-

District Mining Officer/ Collector Office Kolhapur shall submit required data
as per NGT order as early as possible.
On basis of data submitted by District Mining Officer Kolhapur, Mr. Pratik

Bharne, Additional Director (Scientist E), Member from CPCB and Shri.
Salunkhe, Member. Secretary of the Committee and Member from MPCB

shall assess the compensation for damage to Environment.

Restoration should be done by CCF Kolhapur under the guidance of
Western Coalfield Limited and costing from Restoration plan should be
submitted by CCF Kolhapur. » :
Area demarcation with fencing shall be complete within stipulated time,
and damage to the Environment shall be on "Polluters Pays" principle

- under the guidance of CCF Kolhapur,

As per Hon'ble NGT order, district Collector should submit information
about person responsible for permitting mining illegally in forest area from
Revenue Department.

Meeting ended with a vote of thanks to the chair & particibants.

*hhkdk

\ o2
Hon’ble Shri. Y, L. P, Rao

HoFF, Nagpur,
Maharashtra
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5

' D.M.GUPTE
Advocate for Respondent No.3
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